
O.A.No, 533 of 2006 

ORDER DATED: 08.08.2006 

Mr. B.K.Sahoo, Ld. Counsel is appearing for 

the Applicant. Respondents are represented by Mr. 

B .K.Mohapatra, Ld. Additional Standing Counsel. Heard 

both the parties and perused the records available. It is 

submitted by the Ld. Additional Standing Counsel that the 

Applicant has been relieved on 1106.2006. Ld. Counsel 

for the Applicant drew my attention to his representation 

ified before Engineer-in-Chief Annexure-A13 wherein lie 

has requested that he should be retained at Gopalpur. It is 

also the case of the Ld. Counsel for the Applicant that the 

Applicant has been posted to a non-executive post. 

Since, as it appears, the representation of the 

Applicant has not been disposed of as yet, Engineer-in-

Chief is directed to do the same within two months from 

the date of receipt of this order. The Tribunal 

wish to interfere in the transfer process at this stage 

The O.A. is disposed of accordingly, at the 

&lniission stage, with the above direction. 

it ri 
MEMER(ADMN.) 


